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 the  Directorate  of  Military  Intelli-

 AND  LABOUR  AGITA-
 TIONS*

 Mr.  Deputy-Speaker:  Now,  we
 shall  take  up  the  half-an-hour  dis-
 cussion.

 Before  Shri  A.  K.  Gopalan  initi:  tes
 the  debate,  I  would  like  to  mention
 that  several  hon.  Members  have  inti-
 mated  to  me  that  they  want  to  pul

 So,  I  would  suggest  that
 Shri  A.  K.  Gopalan  may  confine  him-
 self  to  ten  minutes.

 Shri  A.  K.  Gopalan  (Kasergod):  I
 would  take  about  5  minutes,  because
 this  is  a  very  important  matter.

 (BLAH.  Dig.)
 Before  I  deal  with  that  matter,

 I  would  like  to  point  out  what  the
 state  of  industry  today  is,  and  what
 the  economic  situation  in  the  coun-
 try  today  is  and  what  the  result  of
 that  has  been  in  regard  to  the  num-
 ber  of  strikes  by  workers  during  the
 last  six  months  in  our  country.  To-
 day,  it  is  said  that  over  123  lakhs
 coal-mine  workers  in  460  collieries
 jn  the  Jharia  coal  mines  had  gone  ot
 a  24-hour  strike  this  morning  to  back

 implementa-
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 (Shri  A.  X.  Gopalan]
 to.  I  think  that  he  had  said  that  he
 had  spoken  not  because  he  had  un-
 derstood  it  but  because  he  had  to  say
 ‘something.  I  quite  appreciate  that.

 The  Minister  of  State  in  the  Mi-
 nistry  of  Labour,  Em  and
 Eehabilitation  (Shri  L.  N.  Mishra):
 ‘That  is  a  party  matter.

 Shri  A.  EK.  Gopalan:  I  would  say
 that  unless  we  understand  the  rea-
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 refused  to
 Labour  Ministry  is  behaving  a3  8
 allent  spectator.

 t  can  the  workers  do  in  such hel  ol
 After  a  unanimous



 As  regards  the  textile  and  engineer- ing  industries,  there  have  been  so
 many  questions  in  this  House.  J  do not  want  to  detail  what  is  happening. As  for  as  the  south  is  concerned,  most of  the  textile  mills  are  closed,

 In  the  handloom  industry  60  per cent  of  the  looms  are  idle  because  the
 yarn  price  is  more  and  there  is  no

 het  nee
 of  mills  once  a  fort- t  been  introduced.  Lakhs  of handlooms  have
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 automation.  We  have  discussed  it
 here.  The  foreign  oil  companies  sre
 there.  In  Caltex,  for  about  nine
 months  about  400  workers  have  had
 no  work.  They  are  si  there,
 because  if  they  go  out  autorntion  will
 be  introduced  and  it  will  be  locked.
 In  Bombay  automation  has  already
 been  introduced,  So,  in  Calcutta  for
 the  last  B  months  they  have  been
 staying  inside  batch  after  batch.  Pay
 is  given  to  them,  but  there  iz  abso-
 lutely  no  work.

 Shri  Ranga  (Srikakulam):  Other-
 wise  there  will  be  gherao.

 Shri  A.  K.  Gopalan:  It  is  stounding
 that  more  than  20  lakhs  of  educated
 persons  are  without  jobs.

 As  far  as  automation  is
 the  position  is  firstly  that  there  will
 be  no  more  recruitment.  It  means

 and  so  there  will  be  gheraos.

 Shri  D.  N.  Patodia  (Jalore):
 are  suggesting  gherao.

 You



 gle  between  life  and  death.
 the  worker  who  has  to  decide  whether
 he  will  Aight  and  die  or  commit  sui-
 cide.  So,  if  he  is  to  survive,  he  has
 tertainly  to  do  gherao  so  that  he  may

 get
 a  job  or  be  able  to  sacrifice  his
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 and  blood  had  been  the
 employer  and  he  is  thrown  away.  Has
 he  no  mental  pain  and  agony?  What
 will  he  do  for  his  wife  and  chil
 When  he  goes  to  the  ration  shop  with
 the  money  he  is  getting,  he  does  not
 get  even  six  ounces  of  rice?  Is  there
 no  agony  and  no  pain  for  him?

 to  be  restricted  to  industrial  disputes
 or  it  would  be  used  for  other  disputes,
 such  as,  the  language  disputes?
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 के  बीच  में  जो  संतोष  हमेशा  रहा  करता  है
 उनके  जो  बुनियादी  कारण  हैं  उन  में  स ेशास
 तौर  पर  यह  हैं  :

 (i)  पंजीयन  की  मान्यता  का  प्रश्न,

 (2)  बिल्कुल  इमानदारी  से  झ्रापसी
 मतभेदों  को  मिटाने  के  लिए
 मालिकों  की  और  से  बातचीत
 का  प्रयास,

 (3)  जहां  बातचीत  से  कोई  मामला

 हल  नहीं  होता  कहां  बालें टरी

 आरबिट्रेशन  को  देने  का
 विच्छा र,

 (4)  जो  फैसले  लिये  जाते  हैं
 बातचीत  में  या  अवार्ड  में
 उनको  ईमानदारी  से  कमल
 में  लाने  का  काम,  और

 (5)  मजदूरों  का  हड़ताल  करने
 का  बु  नयादी  प्रकार  जिस
 में  न  सरकार  और  न  पुलिस
 कोई  भी  हस्तक्षेप  करे

 मैं  जानना  चाहता  हूं  कि  ये  जो  पांच  का  रण
 हैं  जिनकी  वजह  से  हड़तालें  होती  हैं  और

 मजदूरों  में  भ्र संतोष  रहा  करता  हैं,  इनके
 बारे  में  कोई  भी  ठोस  नीति  केन्द्रीय  सरकार
 अपनाएगी  शौर  उस  नीति  को  भ्र लग  अलग
 राज्यों  में  जहां  जहाँ  कांग्रेसी  सरकारे  हैं,
 अमल  में  लाने  का  काम  केन्द्रीय  सरका र  करेगी  1

 इसी  सिलसिले  में  मेरा  एक  दूसरा  प्रश्न

 है  1  कभी  भी  हमारे  मजदूर  मंत्रों  जेनेवा
 में  जाकर  इंटरनेशनल  लेबर  प्रार्गनाइजेशन
 के  सालाना  प्रतिवेदन  में  हिस्सा  लेकर  आएं
 हैं।.  कलेक्शन  87  भर  कनवेंशन  98,  ये  जो
 दो  बुनियादी  कनदेंशंज  हैं,  इन  में  से  एक  तो

 मुनिया  की  मान्यता  के  बारे  में  है  भौर  दूसरा
 बदर  मालिकों  के  बीच  मे  संबंधों  कौर

 बातचीत  के  बारे में  है  |  हिन्दुस्तान  भाई
 :
 शन  भो०  का.  फाउंडर  मेयर है  |  इतना  होने.

 (HAH,  Dis.)

 पर  भी  कभी  तक  इम  दोनों  कनवेनशंन  को
 कमल  में  नहीं  लाया  गया  हैं  1  में  जानना
 चाहता  हूं  कि  क्या  सरका र  इन  दोनों  कने  | क
 को  प्रमल  में  लाने  के  बारे  में  किसी  स्पष्ट  लाठी
 का  एलान  करेगी  ?

 Shri  D.  N.  Patodia:  Before  putting
 my  question,  I  would  just  like  to  make
 a  little  comment.  Mr.  Gopalan,
 although  he  spoke  for  15  minutes,
 failed  to  justify  his  point,  because,
 although  he  spoke  of  all  cther  things
 and  about  all  other  States,  he  did  not
 say  a  word  about  what  is  happening
 in  West  Bengal  today.  He  should
 remember  that  out  of  the  gheraos
 happening  in  West  Bengal,  65  per  cent
 of  the  gheraos  are  for  such  reasons
 which  are  not  non-political  and  relat-
 ing  to  awards.  (Interruption).

 Shri  A.  K.  Gopalan:  I  have  given
 a  report.

 Mr.  Deputy-Speaker:  Let  him  put
 his  question.

 Shri  D.  N.  Patodia:  Coming  to  my
 question,  dealing  with  the  labour
 situation  and  lawlessness  in  certain
 collieries  in  Burdwan  district,  the  hon.
 Minister  had  in  reply  to  a  Short
 Notice  Question  No.  4  on  the  19th:
 June,  admitted  the  murder  of  Shri
 B.  P.  Jha,  an  SSP  leader.  Till  ‘19th:
 June,  in  spite  of  the  murder  having
 been  committed  about  85  days  earlier,
 the  State  authorities  remained  in-

 The  agitation  has  been  systemati-
 cally  engineered  by  the  Left  Com-
 raunist  party  in  connivance  with  the
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 larger  political  designs.  The  police
 have  been  prevented  from  interfering
 and  have  been  rendered  completely
 inactive.  The  seriousness  of  the  pro-
 blem  lies  more  in  the  denial  of  the
 right  of  protection  and  security  to  the
 eltizens  of  West  Bengal,

 May  I,  therefore,  know,  as  to  what
 action  has  so  far  been  taken  In  [ne
 matter  of  the  murder  of  Shri  Jha
 and  whether  any  arrests  have  been
 made  so  far.  May  ]  also  know  as  to
 how  the  Government  proposes  to
 ensure  adequate  protection  and  secu-
 rity  to  every  citizen  of  West  Bengal?

 Mr,  Deputy-Speaker:  {  would  tike
 to  make  one  observation.  Mr,  Gopalan
 has  mainly  dealt  with  the  labour  issue.
 I  would  like  to  state  one  thing.  At
 the  present  juncture,  in  a  democratic
 State,  the  Governments  are  living  in
 glass-houses  so  to  say,  because  it  is
 an  open  society,  and  within  the  legal
 and  democratic  framework,  they  gre
 functioning.  By  implication,  you  will
 have  to  understand  that  this  is  a  very
 delicate  position,  and  so  I  would
 Tequest  you  to  avoid  that  aspect  of
 the  matter,

 Shri  D.  N.  Patodia:  This  arises  out
 of  West  Bengal.

 Mr.  Depnty-Speaker:  Because  all  are
 living  in  glass-houses  in  a  democratic
 society,  (Interruption).
 possible,  avoid  the  political  side  of  it,

 Aa
 we  will  have  a  quiet  discus-

 Shri  Randhir  Singh  (Rohtak):  What
 about  Congress  side?  We  have  give..
 our  names,

 Mr.  Deputy-Speaker:  You  will  get
 your  chance.

 श्री  शबर  लाल  गीत  (दिल्ली  सदर)  :
 ऐसा  कई  बार  होता  है. कि  अवाई  दे  दिया
 जाता है  |  रिकॉसलियेशन  प्रोसीडिशक  हो
 चुकती  है  |  लेकिन  उसके  बाद  भी  लो
 “डर्दियलिस्ट  है  वह  उस  “जड़े  को  पूरा
 wet  wren है  कौर महू  स  उनको को  डग

 JONE  1067
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 करता  जाता  हैं।  लेबर को को  वह  हाई  कोट

 भर  सुप्रीम  कोर्ट  तक  घसीटता  है।  ब  शाप
 देखें  कि  मजदूर  के  पास  इतना  पैसा  नहीं
 होता  है,  "तने  साटन  नहीं  होते  हैं  कि  वह
 इतने  बड़े  ईडस्ट्रियलिस्ट  का  मुकाबला  कर
 सके।  'सका  रास् ताव या हैं  ?  गोपालन  साहब
 ने  कौर  दूसरे  कुछ  लोगों  ने  कहा  कि  घेराव
 उसका  रास्ता  होता  है  :  मैं  मंजरी  सहोदर  से

 पूछना  च॑  हता  5  कि  कभी  तक  जितने थे  राव
 हु  हैं  उनमें  से  कितने  घेराव  ऐसे  थे  ओ  कि

 एवार्ड  पूरे  न  होने  की  बजह  ते  १7  है,  डस्टिन-
 ड्  उन  पाई  ी  शूरा  नहीं  किया.

 इस  "जह से हु  हैं  7  सथ  ही  मैं या  भी
 जाना  चाहता  टं  कि  कितने  डेरा  ऐसे  हुए  हैं

 जो  एक  दम  जोश  में  ग्रा  कर, कर  दिये  श्वे

 है,  किसी  को  जोश  झा  गया  धौर  घेराव  कर
 दिया ।  सरकार को  मैं  चाहता  हूं  किये  सारे
 स्टेटिस्टिक्स  सदन  के  सामने  रखने  भाहियें  |

 अगर  इंडस्ट्रिलिस्ट  एवार्ड  को  पूरा
 नहीं  करते  हैं  कौर  मजदूरों  को  डग  करते  हैं
 तो  उसके  लिए  भी  झपको  कोई  न  कोई
 मशीनरी  बनानी  चाहिये  |  जो  भीतरी
 अपके  पास  परन  है  वह  बहुत  कास्ट ली  और
 लम्बी  है  पौर  मजदूर  उतने  दिन  तक  ठहर
 नहीं  सकता  है  |  प्रखर वह  ढहे  तो  वाकई  में
 आरा  जा  गा  t  लेकिन  इसका  इलाज  जो

 उन्होंने  बतया  है  कि  घेराव  है  उसके  मैं
 कतई  खिलाफ  हूं.  इसका  कारण  यह  है  कि
 यह  अपनी  क़ुर्बानी  के  लिये  नहीं  किया  जाता

 है  बल्कि  दुसरे को  कुर्बान  करने  के  लिए  किया
 जाता  है  |  यह  सत्याग्रह  नहीं  हैं,  यह  तो

 डडा  सार  राज  है।  कान  को  हाथ  में  लेना

 इसका इलाज  नहीं  है।  सरकार को  ही  इसका
 कोई  न  कोई  रास्ता  निकालना  चाहिये  |

 सरकार  समाजवाद  की  बात  कहती  है

 झगर  मजदूरों  का  हमें  हित  चाहिये तो  आपको

 कोई  मे  कोई  सा  मस्त'  निकालता  पढ़ेगा
 कि  बाई  होने  के  बाथ  जल्दी ते  att  उसको
 इएम पली मेंट  किया  जाएं ।
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 मैं  एक  कौर  सिटी  सी  बात  जानना  चाहता
 हूं  ।  टेक्सटाइल  के  बारे  में  वेज  बोर्ड  बना  था
 उसकी  रिपोर्ट  पांच  साल  हो  गये  हैं  अभी  तक
 नहीं  झाई  है  ।  क्‍या  सरकार  उसकी  इंटेसिव
 रिपोर्ट  प्राय,  इसकी  व्यवस्था  करेगी  1
 मैं  जानना  चाहता  हूं  कि  जो  डल  इस  मामले
 में  हो  रही  है,  उसका  क्‍या  कारण  है  ?

 Shri  ss.  M.  Banerjee  (Kanpur):  May
 I  know  whether  it  is  a  fact  that
 gheraos  started  only  because  with  the
 formation  of  non-Congress  Govertn-
 ment,  some  of  the  employers  never
 cooperated  with  the  workers’  organi-
 sations  and  started  retrenchment,
 reversion  etc.  and  whether  any  assess-
 ment  has  been  made  about  this?

 att  रणबीर  लिव  :  मजदूर  सही  मानों
 में  इनक़लाब  का  हरवल  दत्ता  है।  उसके
 सच्च  का  पैमाना  खम  हो  चका  |  ज्यादा  देर
 तक  बाप  मजदूर  को  तसल्ली  नहीं  दे  सकते  हैं  q
 इससे  काम  नहीं  चलता  हें  1  उसके  जो
 मुतालबात  हैं  दे  पूरे  होने  चाहियें।  गरचे
 पूरे  नहीं  होंगे  तो  ते  देश  में  खब्ती  इनक़लाब
 होगा  ।  यह  बहुत  मनज्जम  तबका  है  ।
 इस  तबके  को  आप  बांध  कर  नहीं  रख  सकते
 हैं  ।  इसकी  बात  भ्रापफो  माननी  पड़ेगी  ।
 मैं  सीधा  सा  सवाल  शूछनां  चाहता  हूं  |  यह  जो
 गन  पाउडर  तबका  है,  इसके  जो  म॒तालब्रात
 हैं  कौर  जिसको  लेकर  जहां  गैर  कांग्रेसी

 हुकूमतें  हैं  जैसे  वेस्ट  बंगाल  हैं,  उत्तर  प्रदेश  है,
 उड़ीसा  हैं  या  दूसरी  स्टेट्स  हैं  वहां  जो  ज्यादा

 घेराव  होते  हैं,  वहां  की  सरकारें  मजदूरों  के
 जी  मुतालबात  हैं  उनको  पूरा  पों  नहीं  करती
 है  शौर  केन्द्रीय  सरकार  उनसे  मजदूरों  के

 मुतालबात  पूरा  क्‍यों  नहीं  करवाती  है  ।

 हिंगपूनल्ख  के  और  इंडस्ट्रियल  किस-

 च्यूट्स  एक्ट  के  तहत  जितने  भी  मुतनाज़ा
 मामले  हैं  उसको  पूरा  क्‍यों  नहीं  क रवाया  जाता

 है।  झगर  स्टेंट  ग्वेन मेंट्स  इनकी  पूरा  नहीं
 करवाती  हैं  तो  में  जानना  चाहता  हूं  कि

 निन मिस्ट र  साहब  उन  स्टेट्स  गवनमेंट  क ेखिलाफ़

 क्या  हम  लेने  जा  रहे  हैं  t

 Agitation:  7952
 (HAH.  Dig.)

 6  ‘ra,
 Shri  Er  K.  Nayanar  (Palghat):  Sir,

 gheraos  are  taking  place  not  only  in
 West  Bengal.  There  have  been
 gheraos  by  teachers  in  U.P.  and  by
 students  in  Bihar.  Gheraos  are
 taking  place  in  most  of  the  States.
 Our  Home  Minister  addressing  a
 meeting  of  the  Eastern  Zonal  Council
 in  Calcutta  instructed  the  police  to
 take  law  and  order  into  their  own
 hands  and  implement  the  Constitution.
 There  is  a  report  of  the  West  Bengal
 TUC  published  in  West  Bengal  where
 it  is  said  that  out  of  a  total  number
 of  7000  factory  establishments  in  West
 Bengal  only  242  were  involved  in  the
 so-called  gheraos  till  the  third  week
 of  May  and  the  total  number  of
 workers  involved  in  these  gheraos  did
 not  exceed  25,000  out  of  a  total  of
 9,10,000  factory  workers  in  the  State.
 They  have  given  one  example  of  a
 Birla  factory.  It  says  that  the
 management  of  the  new  Allen  Berry
 Works,  a  Birla  concern,  has  refused
 to  attend  conciliation  when  called  by
 the  State  Labour  Directorate  and  it  Is
 still  continuing  the  lock-out  now  for
 nearly  two  months  after  refusing  to
 implement  the  tribunal  and  wage
 board  awards.  The  Birla  lobby  is
 attacking  the  gherao  agitation....

 Mr.  Deputy-Speaker:  Do  not  bring
 in  political  issues.

 Shel  है,  ड्,  Nayanar:  Sir,  twenty-
 five  years  back,  when  we  were  orga-
 nising  trade  union  movement,  even
 organising  a  unit  was  considered  to
 be  gherao  at  that  time  and  I  was
 arrested.  Now  when  gherao  comes
 there  is  apposition  from  the  agents,
 capitalists.  hoarders  and  blackmarke-
 teers,  and  the  students,  teachers  and
 workers  are  coming  united  to  get  their
 demands.  The  Minister  must  take  a
 conciliatory  attitude.  He  should  have
 a  new  approach  to  these  gheraos.  He
 should  not  have  the  old  down-trodden
 approach  to  the  working  class,  He
 should  have  a  new  approach  and  he
 should  persuade  the  factory  owners
 to  coneider  the  demands  of  the
 workers  and  satisfy  them.



 Mr.  Deputy-Speaker:  ‘You  should
 follow  the  example  of  Mr.  Banerjee
 today  and  put  only  a  question.

 Shri  Indrajt  Gupta:  Sir,  I  will
 address  one  or  two  questions  to  you
 and  one  or  two  to  the  hon.  Minister.

 ‘Shri  9.  N.  Patodia:  I  said  they  had
 nothing  to  do  with  implementation  of
 awards.

 Shri  mdrajif  Gupta:  There  is  no
 definition  In  any  book  of  law  that

 of  rights  ete.
 anywhere  that  only  in  the  case  of
 non-implementation  of  awards  there
 can  be  gheraos.  There  are  hundreds
 of  labour  grievances.

 Mr,  Deputy-Speaker:  Shri  Gopatan
 said  that  it  is  a  sort  of  picketing.

 Shri  Indrajit  Gnpta:  The  hon.
 Member  knows  and  the  hon.  Labour
 Minister  must  have  received  it  from
 West  Bengal,  that  there  is  a  whole
 chart  prepared  by  the  Chamber  of
 Commerce.  Calcutta—nct  by  us—
 giving  a  detailed  break-up  of  all  the
 gheraos,  categorising  them  and  classi-
 fying  them.  That  is  enough  to  show
 that  85  per  cent  or  even  more  are
 connected  precise'y  with  genuine
 Jahour  disputes.  Whether  it  is  gherao,
 strike  or  other  any  other  form  of
 agitation,  the  basic  question  as  far  as
 we  are  concerned  with  Shri  Hathi  is
 whether  the  labour  dispute  machi-
 nery—conciliation,  arbitration,  adjudi-
 cation  tribunals,  courts  of  inquiry
 ete,—is  functioning  properly  or  it  is
 indulging  im  dilatory  processes  to
 which  other  hon.  friends  have  already
 referred.  I  can  give  you  one  case
 &  court  of  inguiry  waa  appointed
 the  Calcutta.  Port.  I:  was  supposed

 discussion.

 of  inquiry  has  not  come  to  a  conclu-
 sion.  So,  if  his  Ministry  wants  en
 easier  time,  will  they  please  turn  thelr
 mind  to  overhauling  the  machinery?
 Has  he  any  proposal  by  which  the
 settlement  of  disputes  will  be  more
 expeditious  and  more  convenient  to
 workers  so  that  they  would  not  have
 to  go  into  litigation  for  months  and
 years  to  come,  so  that  the  process  is
 speeded  up,  so  that  the  settlement  can
 take  place  as  soon  as  a  dispute  arises?

 Shrimati  Lakshmikanthamma  (Kha-
 mmam):  Sir,  may  I  ask  a  question?

 Mr.  Deputy-Speaker:  The  other  day
 Shri  Umanath  complaint  that  was
 not  chivalrous  enough  to  allow  her  to
 put  a  question.  So,  I  want  to  give
 an  opportunity  to  her  to  ask  a  ques-
 tion.

 Shri  Umanath  (Pudukkottal):  Sir.
 on  a  point  of  order.  On  that  day,  I
 pleaded  for  her  in  the  case  of  a  dis-
 cussion.  Here  she  has  not  piven  any
 notice,  as  she  has  to  do  under  the
 rules,  in  the  case  of  a  half-an-hour
 discussion.  If  you  start  giving  a
 chance  without  notice  then....

 Mr.  Deputy-Speaker:  That  day  he
 comniained  that  I  did  not  give  her  an
 opportunity.

 Shri  Umanath:  That  was  during  the
 Here,  without  giving

 notice,  if  you  allow  even  one  single
 Member,  it  will  create  complicetions.

 Mr.  Deputy-Speaker:  All  right.  I
 will  strictly  follow  the  procedure.
 Now  the  hon.  Minister.

 The  Minister  of  Labour  and  Keha-
 bilitation  (Shri  Hathi):  Mr,  Deputy-
 Speaker,  Sir,  we  have  heard  the  speech
 of  Shri  Gopalan  and  various  questions
 asked  by  the  various  Members.  I  em
 perfectly  in  agreement  that  the  labour
 policy  or  the  labour  situation  cannot
 be  viewed  jn  isolation.  It  is  condi-
 tioned  by  the  economic  situation  ia
 the  country,  with  the  reduced  agri-
 cultural  production,  with  the  reces-
 sion  in  industrial”  preduction,  Car
 tainly,  a  worker.  etways  fesis.  ह...
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 partite  decisions  taken  at  the  various
 Standing  Labour  Committees  of  the
 Indian  Labour  Conference  fulfilled
 and  implemented  by  the  management
 or  employers?  Is  the  implementation
 machinery  working  as  efficiently  as  it
 should?  Are  the  delays  capable  of
 being  eliminated  by  some  process  or
 the  other?  Could  we  do  something’
 to  see  that  the  wages  of  the  workers
 are  being  paid  in  time?  These  are
 the  problems  which  I  would  like  to
 touch.  I  would  not  like  to  take  the
 question  of  gheraos  so  much  because,
 after  all,  as  I  said  the  other  day  also,
 when  the  worker  finds  inequalities  all
 around,  when  he  sees  that  he  is  not
 being  paid,  when  he  sees  that  he  has
 to  wait  for  y-xrs  before  his  grievanc-
 es  are  redressed,  he  becomes  des-
 perate,  In  th's  sense  of  frustration
 he  takes  to  a  thing  which  he  would  not
 like  to.  There  comes  the  need  of
 sober  advice  from  all  who  are  interest-
 ed  in  industrial  peace.  It  is  there,  at

 where  we  have  to

 (HAH.  Dis.)  rest
 tary  arbitration.  These  were  the
 three  points  which  I  gave  and  the
 West  Bengal  Labour  Minister  agreed
 with  this.  He  convened  a  conference
 of  the  workers  and  the  employers.  It
 has  not,  however,  been  possible  for
 him  to  find  an  agreed  solution  as  yet.

 An  hon.  Member:  Who  differed?

 Shri  Hathi:  I  rang  him  this  morning
 again—in  fact,  I  had  been  in  touct
 with  almost  all  the  Labour  Ministers
 of  the  different  States—West  Bengal,
 Bihar,  also  Kerala,  Madras  and  Pun-
 jab—to  find  out  the  actual  position
 and  he  ssid  that  he  is  again  gomg  to
 call  a  meeting  to  try  to  find  out  a
 solution.

 But  really  the  point  is  that  we  have
 the  implementation  committees  and
 the  Labour  Ministers  of  the  States  are
 presiding  over  these  imp)ementation
 committees.  As  we  know,  labour  is
 a  concurrent  subject.  The  execution
 of  policies,  so  far  as  the  State  field
 is  concerned,  is  with  the  State  Gov-
 ernments.  If  the  implementation  of
 the  various  recommendations  of  the
 Wage  Boards  and  other  things  is  pro-
 perly  looked  to,  many  of  the  difficul-
 ties  which  we  experience  would  be
 eliminated.  With  that  end  in  view  I
 have  been  in  touch  with  all  the  State
 Governments  and  I  addressed  them

 larly  and  tackle  major  problems  of
 implementation  and  breaches  of  the
 Code  through  the  good  offices  of  the
 representatives  of  employers  and
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 that  the  replies  that  I  received  are
 encouraging.  In  fact,  from  the  West
 Bengal  Government  I  received  a  reply
 only  yesterday  saying  that  they  we
 following  more  or  less  the  same  policy
 as  indicated  by  me.

 So  far  as  the  Central  machinery  is
 concerned,  I  can  say  that  it  has  not
 fareq  badly  during  recent  years.  If
 one  goes  the  figures,  one
 would  find  that  in  the  disputes  settled
 by  the  Central  Industrial  Relations
 Machinery,  the  percentage  compares
 not  unfavourably  with  previous  years.

 ‘In  1959-60  the  total  number  of  dis-
 “-putes  handled  by  this  machinery  was

 4,487  and  the  number  of  disputes  set-
 tled  was  2,531,  the  percentage  being
 Bu.  In  1968  out  of  6,095  disputes
 handled  by  them  3,0l4  were  settled.
 that  is,  nearly  63  per  cent.

 Now,  it  is  also  said  and  I  know  that
 the  settling  of  disputes  takes  3  long
 time.  But,  as  I  said,  it  is  the  imple-
 mentation  machinery  which  has  to  be
 geared  up.  I  have  got  the  figures
 with  me.  So  far  as  the  Central  im-
 Plementation  machinery  is  concerned,
 in  1966,  out  of  1,047,  cases  settled  by
 formal  conciliation,  654  cases  were
 settled  in  a  period  below  one  month.
 263  cases  or  25  per  cent  were  settled
 between  a  period  of  one  to  two  months,
 that  is,  87  pey  cent  of  cases  were
 settled  through  conciliation  in  a  period
 of  two  months.  I  talk  of  the  Cen-
 tral  sphere:  I  do  not  talk  of  the  States’
 sphere  because  that  is  not  my  concern.
 Even  then,  as  I  said,  the  crux  of  the
 question  is  whether  the  implementa-
 tion  machinery  is  to  be  geared  and,
 if  not,  what  could  be  done.
 >

 Wage  Board  is  not  a  statutory  body
 and  there  is  no  statutory  provision  for
 the  implementation  of  the  recommen-

 ही।  B,  id6t  Labour

 -

 (HLA.H.  Dig.)

 States  which  have  statutor;
 powers.  Take,  for  example,  U.P
 But  there  the  implementation  is  एकता

 ther  we  have  a  fresh  look  at  the  cons-
 tution  of  the  Wage  Board,  whether  it
 should  be  made  statutory  or  what
 could  be  done.  I  am  having  this  mat-
 ter  examined,

 T  am  also  examining  the  matter  of
 the  delays  in  the  Tribunals.  It  takes
 along  time.  I  am  examining  whether
 it  could  be  done  by  adding  to  the
 number  of  Tribunals  or  by  making
 some  change  in  the  registration.

 ee
 About  the  payment  of  wages  also,

 I  am  seeing  whether  officers  who  are
 inspectors  could  be  given  certain
 powers.  But  I  do  not  think  this  is
 an  occasion  where  I  can  deal  with  all
 these  matters  at  great  length,  HH
 this  discussion  had  been  delayed  by  2
 fortnight,  I  would  have  been  able  to
 explain  the  proposals  which  I  have  in
 mind  and  I  woulg  have  shared  m+
 views  with  the  hon.  Members.  But
 may  assure  Mr.  Gopalan  that  ३0  fa)
 as  this  question  of  im
 concerned,  I  am  at  it.  I  have  been
 personaly  attending  to  this  to  see  that
 there  is  no  delay.

 So  far  as  arbitration  ig  concerned,
 I  want  that  once  the  employers
 agree—firstly,  they  must  be  made  to
 agree  —to  arbitration,  then  the  matter
 ends,  the  award  is  there  and  the  im-
 plementation  should  be  binding.
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